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[Mr. Deputy-Speaker]
hours have been allotted for gll the
three stages of the Bill. If the House
agrees, we may have eight hours for
general discussion, three hourg for
clause-by-clause consideration and
one hour for the third reading,

THE MINISTER OF FINANCE

(SHRI YESHWANTRAO CHAVAN):

Sir, I move:*

“That the Bill to give effect to the
financial proposals of the Central
Government for the financial year
1974-75, be taken into considera-
tion”

Sir, I had explained the main features
of the proposals contained in the Bill
in my Budget speech. The details of
the specific provisions in the Bill have
been explained in the Explanatory
Memorandum circulated to hon, Mem-
bers. I do not, therefore, consider it
necessary to cover the entire ground
again.

The Bill has beepn before tihe hon.
Members for nearly eight weeks.
During the general debate on the
Budget, hon. Members have given
valuable guggestions for improvement
of some of the provisions in the Bill.
Sir, I am grateful to them for their
comments angq constructive criticism
of the proposals in the Bill. I have
alsp had the benefit of studying seve-
ral representations and memoranda
from members of the public, cham-
bers of commerce etc, I have
careful consideration to the sugges-
tions made by the hon. Members and
others. In the light of these comments
and suggestions, I propose to modify
come of my original proposals. With
indulgence of the House, I will briefly
explain the principal changes that
are proposed to be made in the pro-
visions of the Finance Bill.

In view of the critical shortage of
petroleum produets; I had propesed
the continuance of development re-
bate for another year in respect of
coal-fired boilers and machinery or
plant for converting oil-fired beilers

*Moved with the
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into coal-fired boilers.  While this
concession has been widely weicomed,
it has been pointed out that industry
may not be in a position to obtain.
delivery o‘ new boilers by 1st June,
1975. It has also been urged that
with a view t0 encouraging a switch-
over from oil to coal as a source
of energy, the proposed tax conces-

sion should be extendeq to other
coal-fireq equipment, such as fur-
naces, kilns, ovens and the like I

find considerable merit in {lese sug-
gestions. I accordingly propose to ex-
tend the tax concession by way of
development rebate for a  further
period of two years in respect of coal-
fired boilers and any machinery or
plant for converting oil-fired boilers
into coal-fired boilers. Similar ccn-
cession will also be available in res-
pect of coal-fired furnaces, kilns,
oveng and the like and machinery or
plant for converting such oil-fired
equipment into coal-fired equipment. -

Under the provisions of the. Bill,
the operation of development rebate
is also proposed to be extended by
one year in casé€s where there is satis-
factory evidence to show that con-
tracts for purchase of maehinery and
plant were finalised before 1st Decem-
ber, 1973. Under these provisions, the
benefit of this concession will not be
available in cases where machinery
or plant is manufactured by an indus-
trial undertaking owned by the tax-
payer. Since this would result in
hardship in some cases, I propose to
move an amendment to secure that
machinery or plant manufactured by
a taxpayer in his own undertaking
will also qualify for development re-
bate if satisfactory evidence is pro-
duced to show that steps for the
manufacture of such machinery or
plant had been taken before 1st
December,. 1973.

Under the provisions of the Income-
tax Act, income derived by Indian
companies and resident non-corporate
taxpayers in consideration of provid- -
ing technical know-how and technical
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recommendation of the Presjdent.
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services to foreign enterprises js en-
titled to preferential tax treatment.
Ag one ¢i the main objectg of this tax
concessicn is to augment our foreign
exchange resources, the Finance Bill
seeks to make a retrospective amend-
ment to the relevant provisions to
provide that the concession will be
allowed only to the extent that such
income is received or brought into
India in accordance with the laws re-
gulating payments and dealings in
foreign exXchange. Sometimes, host
countries may place restrictions on
remittance of funds by Indian tax-
payers ig India. Remittance of funds
to India may sometimes get delayed
due to other valid and inescapable
factors. In such cases, income receiv-
ed in a foreign country may not be
brought into Indig before the comple-
tion of the regular assessment of the
taxpayvers. In order to cover -such
cases, it is proposed to make a pro-
vision in the law for rectification of
completed assessments if the taxpayer
proves that the foreign income has
been subsequently brought into India.
The Reserve Bank of India gometimes
permits the use- of foreign income
outside India. Income which is so
used outside India can be regarded as
constructively brought into India. I
accordingly propose to move zn am-
endment to secure that moneys utilis-
ed outside India with the permission
of the Reserve Bank would be deemi-
ed to have been brought ints India
for the purposes of this tax conces-
sion. It is also proposed to move a
drafting amendment to secure that
these tax concessions are available
only in cases where the foreign in-
come is received in foreign currencies
which go to augment our foreign ex-
change resources.

Under an existing provision in the
Income-tax Act profits transferred by
approved financial corporationg to
special reserve account are exempted
from income-tax within the ceiling
limits laid down in thig behalf. The
Finance Bill seeks to increase the
ceiling limits on the deductible amount
in the case of Financial Corporations
or Joint Financial Corporations estab-
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lished under the State Financial Cor-
porations Act, 1951. I propose to ex-
tend the benefit of the proposed con-
cession to approved Financial Corpo-
rations which, though not established
under the State Financial Corporations
Act, are deemed to be Financial Cor-
porations under that Act.

In regard to indirect taxes and par-
ticularly Central Excises, though there
has been some criticism of the mag-
nitude of the tax effort, it was reas-
suring to note that many recognised
that there was no other choice, if the
deficit financing was to be maintained
al a safe level. There are, however,
cerizin areas where, I feel, some modi~
fications in the original proposalg are:
called for.

15 hrs,

With the revision of the criterion
for dutiability of aerated waters,
many small units have come into the
excise net, as a result of which a large
number of representations have been
received from them pleading for ex-
cise relief. Their cases have also been

“taken up by some of the hon. Mem-

bers gnd the issue raised during the
general discussions in both the Houses
of Parliament. In the light of the
various representationg received.and
studies made, I propose to give suit-
able relief to the small units by ex-
empting aerated waters produced
with the aid of power, where the ex-
tent of power used by or on behaif of
a manufacturer in one or more facto-
ries does net exceed 10 horse power,
in replacement of the existing exemp-
tion.
ks

Consequent on the withdrawal of
the lower effective rate in respect of
Robusta, Liberia anq Excelsia varie-
ties of coffee, representations have
been received urging restoration of the
pre-Budget rate in respect of these
varieties on the ground that they are
inferior in quality. I propose to re-
duce the duty on Liberia and Excel-
sia varieties .of coffee from Rs. 100
per quintal to Rs. 75 per quintal,
while other varieties of cured coffee
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will carry the rate of Re 100
quintal.

Az a reult of steep increase Iln the
«ffective rata of duty on Hexane used
in the manufacture of solvent extract-
ed vegetable non-essential oils and for
extracting fat from silk worms pupae,
representations have been received for
the restoration of pre-Budget rate In
particular, it has been urged that the
solvent extracted oil industry is an
export-oriented one and while on the
one hand the costs of processing deoil-
ed cakes have gone up, their inter-
national priceg have registereq a fall
Hon Members are aware that .n the
1974 budget, the effective rate of duty
was increased from Rs 428 per kilo
litre to Rs 1763 20 per kilo litre After
taking into consmideration all these
factors, I propose to reduce the :ate
of duty on Hexane intended for use
in the above industries go that the
effective rate of duty will be Rs 1000
per kilo litre and revaive the picce-
dural safeguards for ensuzing the in-
tended use

i am proposing & mmor modification
relating to waxed psper and boards
and poiyethylene coated paper and
bosrds As g matter of eqiuty 10 menu-
facturers who utilise duty-pexd base
peper purchased from the open mar-
ket m the manufecture of the afure-
said special varietwes I propose to L%
a lower effective rate of 80 pase peét
Kg on the sbove varieties of paper
and boards manufactured out of duty-
paid base paper

With the mmposition of excise dutv
on electrical stampings and lamuna-
tiong I1n this year's Budget, repres: ni&-
tions have been received from some
smaller manufacturers operating with-
out the aid of power or with a rela-
tively low quantum of power 1 pro-
pose to extend a concession to such
smaller manufacturers by exempting
a quantity not exceeding 20 metric
tonnes of stampings and laminatiors
cleared 1 a financial year by or on
behal! of o mapufacture, subject to
the condition that the total guantity
of cleared in that flaancial yesr does
not exceed 40 metric tonnes

per

erease in prices anneunced by two of
the major manufacturers of Phote
graphie papers This twin imposition

and, if I may say so, public lifé, I
propose to reduce the rate of duty on
all the above varieties of papers and
boards from 10 per fent to 5 per tent
ad pralorem

The above modificationg in the ort
ginal proposals would mean & 1&venue
sacrifice of about Rs 120 lakhs 1n one
full year All these modifications
are proposed to be effected by issuc of
suitable notificationg effective from
tomorrow and copre, of these notifica-
tions will be laid before this House
due course,

MR DEPUTY.SFEAKER
moved.

Motion

“That the Bill to give effect to
the financial proposals of the Cun
tral Government for the fnancal
year 1074-75, be taken into con<t
deratwon ™’

SHRI DINEN BHATTACHARYYA
(S8erampore)® The hon. Finance Mi-
nister hag given certain conctessions to
a section of meanufacturers ag well as
industrislists If we weigh the con-
cesmons that he has just now announ
ced, it will be found that he hes stil
favoured the big W“; “‘“’:'

or 1

tance, the ordinary pecple do not U
photographic paper where he hat
given some concession. It I good
but I woulg say that he hag geb
more concessions to big industrialist?
The Finence Bill the
taxstion messures for the year 1974



ag: m»«m_u.m& VAISAXEA 10, 1898 (SAKA) Finamee Bill, 1974 282

5, and s far the impression that I
have goi from this Finence Bill is
muumu,-anmeumeymm
petiey of surrender to big menopalists
ant landlords, a policy which i con-
sistent with the clags character of the
<Congress Government, The anti-peaple
policies of Shrimati Indira Gandhi's
Government are more and
‘more exposed. With the policy of
feecing the common people on the

big business through tax
concepsions, freer leences and other
benefits o the other, Government
must at least be ashamed of making
<laims of socialism and garb: hatao.

15.08 s
[SHRT JaGANNATHRAD 11 the Chair].

The Finance Bill has not touched
the corporate sector of the industry.
In fact, they have given further bene-
fits in the form of development rebate
which he has just now mentioned for
another year; and next year zlso he
will give the same concession again.
T!ie high income groupg have been
given benefit by reduction of the
maximum rate of income-tax, includ-
ing surcharge from the present 97.73
Per cent to 77 per cent of the taxable
income in the highest slab. Ang what
hag the Finance Bill offered to the
ordinary people? Instesd of reducing
the tax burden which has been moun-
ting every year, the Finance Bill has
imposed more tax burden on the
peaple. For instance, heavy exgise
duties have been imposed on a large
number of commodities. Some sty-
dies show that the cumulative effect
of these increases in duties wall be
much higher thap what the Govein.
ment spokesmen have admitted. In
Tact, the inflationary pressures on the

Thedtuulonilhecouhw
day by day. The present inflationary
tendencies will undermine the eco-

Now, look ut the type of taxes they
have imposed on the people. These
are nothimg but punitive taxes in the
form of exctes duties. Excise duties
have been impostd on household
goodg ranging from ftooth-paste to
soap and towels and posteards, inland
letters and postal covers wil cost you
more. The tax burden has been in-
cieased in the case of goods such as
tobacco, cigarettes, cotton cloth and
glasg and glass-ware. Aerated water,
he has now excluded, from taxation.
The Government spokesman claimed
that the duty on industrial products
will not have much impact on prices.
In fact, the excige duties on industrial
products will be shifted to the ordinary
consumerg by the profit-hungry indus-
trialists, particularly, the big business.
According to one estimate, the excise
duty op iron and steel, cement, ply-
wood, dyestuffs, etc. will raise the
whole sale priceg by at least 10 per
cent.

Mr Chavan's budget has been wel-
comed by private industries with
cheerful glee. The stock exchanges
which are fairly accurate indicators
of the mood of private big business
are alsp happy and reacted extremly
favourable to the Budget proposals of
Shri Chavan. These were reparted
by the Financial Express of Baombay
dated 2nd March 1974. According to
the Pinancial Repress industrial equ-
ties in the major stock exchanges of
the country surged forward refiecking
a very favourable response to the Bud-
get proposals, The Financual Express
composite index rose by 5.60 per cent
in one single day, the diggest single
day intresse, perhaps in the history ot
stock exchanges in the country, in
the last two decades.

The Fipsnce Bili symbolises an-
other big leap-forward on the danger-
ous path of deficit financing and gal-
loping prices. It will turther worsen
the alresdy grave price uituaticn. The
index number of prices which was 100
in 1948 has tncreesed to 316 lest year,
In one year alone the price incremse
showed an alarming increase of ahout
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per cent, In fact, the
official Sgure. The real &h:‘ h‘sthlt
the prices of many commodhties in-
creasedbyasmuchusoto'mper
cent. According to conservative esti-
mates, pricey of wheat, eggs, mustard
oil, vanaspati and biscuits increased
by 80 to 50 per cent recently after
the Budget was placed,

The inRationary rise in the prices
of most of the products of mass con-
sumpifon has resulted in the reduc-
tion of the purchasing power of the
people. The rea] incomeg of the
working classes and the toiling peo-
ple are being continously  eroded
through deficit finance and—inflation.
Only the other day the Minister of
State in the Mimstry of Finance an-
nounced that the value of the rupce
is now only 30 paise, but the very
next day, the Amrita Bazar Patrika
went in deta:l contradicted the Minis-
ter's statement and said that the real
value of the rupee has gone down
to 15 paise, So, the priceg are in.
creasing and the value of the rupce
is going down.

Immediately after the presenta-
tion of the Budget, the Government
increased the prices of petrol and
kerosene and cooking gas and other
articles Even the ptice of coal has
gone up. Goivernment has glso rais-
ed the price of controlled cloth by
thirty per cent This helps the mal-
lowners to amass profits while the
ordinarv consumers are fleeced hea-
vily, In presenting the Budge; Mr
Chavan said in s Budget speech:
‘T trust this Budret is one more step
in the direction of Governmern.'s
twin policy objectiv. s of rapidly ex-
panding economy with sociahistic
objectives’. In fact, the budgrtary
policies pursued by the Congress Gov.
ernment during the last 26 sears
cince independence have led us to
neither economic growing nor socia-
Yism. During the decade 1851 to 1861
the per capite income i India rose
only at the annual rate of 1.7 per cent
compound. In the last decade’ 1961
to 1871 per capite income jncreased

APRIL 30, 1044 '

" Finenty ST, 1074 385

only marginally. In fael the rate of
growth of per capita incume decliped
to about half of what it was in the
earlier decade, that is, 0,8 per cent.
The Economic Survey of 1973-74 ad-
mitted that ihe national income had
actually fallen in 1972-73 compared
ty the previous year, It says ‘Al
though no firm estimates of national
income are availsble beyond 1971.72,
it 1g likely that in 1972-73 national
incomc at constany 1960-61 price,
showed a small decline In the light
of such poor performance how can
we take seriously the wish of the
Government that in the current yesr
that is 1973-74, however, it iy likely
that the rate of growth will be about
six per cent? This ig a pioug wish
which has no basis in reality,

In the Fourth Plan period as a
whole the averaged rate of growth
of national income is not likely to
exceed 35 per cent compared to the
orviginal target of 57 per cent, Due
to the inflationary trends of the
economy unemployment is mounting
like any:hing regularly. I may state
certain figures to show that although
the Government 15 investing certam
amounts in industriec and in certamn
institutions, the ra‘'e of inemployment
iy nat decreasing but it 15 growing
day by day,

From the official statstics it 1
shown that the rural unemployment i
est'mated to have reached more than
250 lakhs hetweey June 1970 and June
1972 Registered unemplovinent geew
by 35 per cent and the whole nation
is being reduced to the status of de.-
t'tutes There will be no relasation
unless the reht 19 work 19 guardntesd
unless the right to unemployment
wage iy equslly secured.

Now the Covernment elaims that
the employment in organised secto:
has increased. But this is a statistice’
firtion, Because, the decreare in om
ployment in the organised sector
more than nullified by the decline in
employment in the un.orgainsed sec-
tor particularly due to Jarge scale
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retrenchment of workers from the
traditional industries due to power
shortage anq shortage of various es-
sential raw materials and deepening
economic crisis in general.

In fact, unemployment has been in-
creasing at an an alarming rate. In
Gujarat, a study] was made by an
ecanomist of the Gujarat University,
That showed that during the period
1960-71 to 1972-73 the unemployment
as indicated by the Employment Ex-
changes registered an increase of
362 per cent.

I know from my own experience
that 70,000 engineers, that is, those
who possess diplomas and degrees in
engineering, are not getting employ-
ment. This is the situation,

Regarding social justice, there has
been a deterioration in the living
standards of the people. The per
capita income of the rural popula-
tion was about 27 per cent of the per
capita income in the urban area in
the First Plan, It declined to 24 per
cent in the Second Plan, 20 per cent
n; ‘the Third Plan and to 18 per cent
d’urmg 1966—T1, and. during the
period when Shri Chavan remained
as the Finance Minister, it further
fell from 19 per cent to 17 per cent
in 1972-73.

The economic policies and budge-
tary policies. pursued by the Congress
Government have, therefore, increa-
sed the-gap between the rural and the
urban population. The poor peasants
in the villages have been thrown into
the ranks of pauperised agricultural
labour, as shown by the increase in
the percentage share of agricultural
labour in the 1971 Census in most of
the States in India. This is due not
to the economic policy followed by
Government alone but also because
no land-reform has been under-
taken by Government in the interests
of the peasantry. The rural popula-
tion is pauperised regularly.

The whole of the fresh taxes which,
Shri Chavan hag proposed, for 1974-
75 in the form of indirect taxes will

627 LS—10.

become more inequitous, At the
same time, he has given quite a sub-
stantial concession to the high income
groups. For instance, for those in the
income group of Rs. 5 lakhs, the tax
relief will amount to Rs, 83,447 by
way of savings in taxes which, they
would, otherwise, have paid.

The direct taxes had decreased.
Indirect taxes to the total tax revenue
had increased. In the year 1960-61,
the direct tax was 32.63 per cent but,
in 1974.75, it is 27 per cent. The in-
direct tax to the total tax revenue in
1960-61 was 67.37 per cent while the
direct tax is 73 per cent. I have no
time with me, otherwise , 1 would
have shown that the rural income
had gone down. And actually the
value created hy the working class
has gone up. The whole of the in-
crease has been usurped by the em-
ployers including Government just
as it has happened in the railways..
I could have shown- that also but, I
do. not have time to show that. More
work is being done by the railway-
men. But, if you see their pay-pac-
ket although it might look that they
are getiing more money, its value
has down to 15 paise per rupee.

I wil]' now make out certain points
especially for the Finance Minister to
reply. Fourteen banks have been
nationalised but what is their achieve-
ment? What is their main objective?
The PEstimates Committee has said
they are far away from their main
objectives and their progress has been
slow and short of public expectations.
The Committee expressed its dis-
satisfaction at the progress in- vital
areas like lending to the weaker sec-
tions and priority sections particularly
agricultural and removal of regional
imbalances. There is no check on the
advances and orverdraft paid by these
banks to the big business, Before
these banks were nationalised it was
not, the only one at the top who was
to decide to whom the overdraft or a
loan was to be given or not. Now, so
far as my personal experience goes,
it is the one man who decides whetaer
the overdraft is to be given to a
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particular compeny or not.  There
must be a committee to screen actually
to whom the loan or the over-draft
in o be given. Now loan giving to
big business has becommw 3 source of
income of top officers.

Bir, discrimination is being done to
the Eastern States nakedly. Take, for
example, jute growers. What {s their
cost of production and what price
they are getting? For the Jast one
year the jute grower; in these places
have been demanding that jute prices
must be increased so that they are
able to get remunerative price,
Now, the price has been fixed put it
is far below the expectation of the
people. Only two days back the Com.
nrerce Minister held a meeting and
there he admitted that the price that
wag given to the jute growers was
not much as they should get to cover
fully their cost of production.

Now, just contrary has happened
in regard to eotton. There the Gov-
ernment @ subsidising, ag well as
the price which they are givea in
comparison to the jute is far more.
in almost all these years. So, West
Bengal. Bibhar and Tripura peuple
have every resson to believe that
justice iz not being by the Centre to
this main crop by which we get
enough foregn exchange. I want to
bring thig fact to the notice of the
Finance Minister.

In reply to a question the Chief
Minister of West Bengal has come
forward with a statement that justice
is not being done to West Bengal so
far ag licensing and@ expansion of
factories are concerned. More lee-
neee and letterg or intent are givem
to Maharashira and not to West
Bengsl where there 8 scope for ex.
pansior. of many factories. The Chief
Mirdster has himself come farward
with a statement that the Centre has
not done what they should have done
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in respect of the Industrialisation of .
Cuftern, Blates expatially West Ben-

SHRI N. K. P, SALVE (Betul}:
By force of habit, Shri Dinen Bhatte-
charyya and his party have deseris
bed everything that we do as pro-
vested -inteves§  pro-monapoligs,
anni-people etc. etc. But his upeech
was satursted and dripping as much
with innocemce as it was with igne-
rance, and, therefore, 16 do due
justice to  his gpeech, I shall not
refer to it at all.

1 shali at the outest start with con
@ratulating the Finance Minister
Shri Yeshwantrao Chsvan op his
extremely distinguished and meritor
rious tenure as the President of the
Asgain  Development Bank. Last
week at Kualampur, at the meet-
ing of the Asian Development Bank,
lavish encomiums and praise were
best wed on him for the great quali-
ties of leadership and ctatesmanship
which he had whown =& a leader of
the poor and the developing nations
They may have been bestowed on
him in his individual capacity. hut
if in such an internatirnal  forum
any encomium Or praise is bestewed
on a Member of hig House 1 take it
as a tribute to our country and as a
tribute to our parlisment

Yor the preceeding several years
that I have been participating in the
debate on the Pinances Bill I bave
beerr confining myself usually to the
legal provisions which affect changes
in the laws connected with direct
taxation, gnd therefore I have Dbeen-
confining my obgzervations usually to
the technical aspect of the haws of
direct taxation. FHowever on this
occasion 1 sm going to make a depar-
ture, and 1 am going to make some
very candid and objective evaluation
and sssessment of the economic and
prmnt

sericusly imperilled the future of
parlismentary democracy o our
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country and hag crested a crisis which
is unprecedented in the post-Indepen-
dence period,

Hefore coming to the economic
<risis, with your permission, I would
refer to one or two provisiong of the
Finance Bill. I was extremely deligh-
ted to fing that the Fimance Minister
while moving the Bill for considers.
tion today bad himself made reference
to certain modifications which he had
proposed in the Finance Bill. Two
or three of the modifications were
those to which 1 had the privilege of
making a reference while speaking on
the budget. They do brng about a
certain degreq of rationshisation in
the provisions of the Finance Bill
Bul 8 very important change which 1
had suggested and brought an anoma-
ly to the notice of the Finance Minis-
ter and which seemg to have escaped
hig notice completely was regarding
the total irrationahity in the tax
rates of personal taxation proposed
whick would govern the asseszsment
vear 1976-74.

1 think it is an extremely bold and
replistic step to reduce the maximum
marginal rate of taxation on personal
income to T per cent frog 87.75 per
cent. 'Whatever my hon. friend
Shr Dinen Bhattacheryya may have
o say about these high rates of
taxation, afl those who know anything
aboug the assessments of taxes and
sbout the levy and collection of taxes
+nd are aware of and conversant
with the menacious dimensions of
1ax evasion and the parallel economy
have known one thing very clearly
that these excescively punitive rates
of taxation which have been prevalent
for long in our country have been
punitive only on the honest taxpay-
ers. Those who evaded tax scoffed at
these high rates with great deal of
impunity. ‘Therefore, it vas utlerly
necessary to rationalise the rates, and
therefore, the reduction ol rates to
77 per cemt, to say the least, was &
step towards rationalisation of the
tax rotes. However, in the process,
while reducing the tax rates, the
Tates which have beey prescribed at

the lower slabs are so thoroughly
irrationa] that you will immedi-
ately get my point; when I point
out the relief at these slabs. At
Rs. 6,000, an asseassee will get re-
lief, at the proposeq revised rates, of
Rs. 110; at Rs, 7500 he will get a
relief of Rs. 77. At Rs. 10,000, he
gets a relief of Rs. 22 only; at Rs,
12,500, again he gets a relief of Rs,
77, at Rs. 15,000, Rs. 132 and at Rs.
20,000, Rs, 422. 1f the rates of taxa-
tion have some uniform patiern, they
cannot be determined by the to pri-
vate humour and personal fancy of
any bureaucrat, 1f relief has to be
Biven to tax payers in Jower incomes,
it has to have a proper bearing on
dufferent slabs. 1 do really hope that
the Finance Miniater, before he fina-
lises this Bill, will recast the rates
on the initial siabs, There is no
reason why at Rs. 10,000 relief should
only be Rs 22: it has at least to be
s1x limeg more,

The second point that I wanted to
make was the imperative necessity of
increasing the exemption limit to
Rs 7.500. I{ has been raised only to
Rs. 6,000. I am unable to understand
as 10 why the relief is not being given
to those people who are earning
Rs 7,500, keeping in view the steep
depreciation in the purchasing power
ot the rupee. An argument iz being
advanced thut we are taxing Rs_ 7,500
because there are a large number of
people of our country hving below
the poverty hine who are earning far
less than Rs 7,500. No argument i<
more cruel and no gimmics can be
more sordid than this, Because we
cannot improve the lot of the people
who are living below the poveriy line,
should it mean that this gives ug the
right to torture those who are slightly
above the poverty line!

Who it responsible for this depre-
ciation in the purchasing power of the
rupees? The Finance Minister is
suqarely and morally responsible for
giving the reliet at least to those
who are earning up to Ra. 7,500. In
fact, the exemption should be taken
to Rs. 10,000 if the rate of infiation
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does not come down in the years to Minister 'vidmllvm&-lwam

come. '.mesemtb.twopdntson
whfch I wanted to make a very vehe.
ment plea with the Finance Minister.

Coming to the problems which have
dangerously plaged our economy, one
does not need today a super-geniug to
identify what those problems are.
Nor is it possible any mors either to
ignore or to drift along with the pro-
blems without ihviting immediately
a disaster and chmos for this country;
because the present ctisis has unlea-
shed such an unmitigated hardship
and harassment far too long qn the
citizens, and especially the vulnerable
sections appear to have been thrown
to the wolves. There is no wonder
today you find resflessness and list-
lessnesy; among the people. There is
anger and indignation writ large,

The question, therefore, that is
being asked is, whether or not this
country will gurvive as a democracy,
or, wil] it crash and crumble under
the onslaught of the economic crisis?
To6 those who have an abiding faith
in Parliamentary democracy, to those
to whom democracy is an article of
faith, the very way of their lite, the
very guarantee for the preservation
of their values and cherished lega.
cies, it is an extremely heavy, oneroug
and cumbersone responsibility. This
crisis presents a challenge, It is a
time of test, a test to prove that their
avowed faith in democracy is not
purely a platitude but it is a reality,
and unless this challenge is taken up
in a serious manner as g challenge at
the time of crisis is taken up, 1 am
afrajd we are likely to lose all that
we might have gained these several
years,

These problems which have created
that present crisis are certainly not
bevond solution. Many couniries have
faceq these problems in the past and
with assiduous efforts and arduous
lsbour and perseverance, they have
been able to overcome these problems,
And now, bow do we find a polution
to this crisis? It is by a wery blister-

take care of the crisis? Will it be
taken cars of by scathing indic ts
of the Government and by )
ctiticiem on the Government...righr,
left and centre, in geasen and out of
season, and blaming the Government
for anything and everything will it
be solvad by whipping public opinion
to take recourse to extra-constitu.
tiona] or unconstitutional means?

Wilj it be solved by adopting agita-
tlonal appraach, by impeding produc.
tion, by disrupting normal lite? which
pulls costs and pushes wages, and
gives a thrust to inflation, Is that
approach going to solve the problem?
Or is it not the requirement of the
day for ali of us to show the utmost
discipline and utmost restraint and
responsibility and a much larger
concern for the weal of the commu-
nity ag such?

I am not for a moment going to:
hold brief for the Government.
Government must take squarly and
fairly the responsibility for its lapses,
for its acts of commission and omission
and for the misfortung which has
comg on this country especially for
the extremely poor and unimaginative-
approach in many matters through
loose administration, especially in re-
gard to hoarders, blackmarketeers,
profiteers and racketeers. Not mmny
of these pepple are languishing in
jail? Many of theym are makiog
merry every day, exploiting the poor
and innocent people, We have thrown
our vulnerable sections to the wolves.
It is these wolves which are at large
and the administration is not sble to
take care of thege wolves. At any
rate Government has to be blamed for
unpardonable laxity in the matter of
monetary and flscal discipline,

The accentuation of several problems
has brought about the present crisis.
There is the continpance of undimi-
nishing poverty. My learned friend
quoted certain statistioal figures. He
was trying to make out a case, that
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lnihey:ulgu;“li the per capits
& cpme m
3% -'33% from Re. 343 fn 1964-64. I
econamy of a decade is going

to bring down the per capita income
like this, thefe is something wrong
somewhere and we peed to adopt 8
indre drestic and & more tive
approach. We have the problem of
shortage of essential goods

and foodgrains. There is large scale
bisckmarketing and there is the black
money problem with its parallel
economy, which is crushing the middle
class. The middle class has almost
become extitct; either they have to
sdopt dishonest means or they find
themselves coming down nearer to
poverty line. There is the problem of
unemployment, there is the problem of
corruption, But nothing is so disastrous
in the present crisis as the cost pull,
wage push. inflationary spiral. The
official figures are pow available and
we find in one single year a nse of
284 per cent in the wholesale price
index. Therefore, it is 7o wonder that
the prices have reached concordian
height at a concordian speed. If the
country 1s to be saved from a bloody
revolution and chaos the inflationary
spiral has to be halted, not by
half-hearted measures, not by mouthing
platitudes, but by desperate determined
bid, The prices have to be
stabilised. The first and the foremost
need to take care of the prices is
to ensure the utmost vigorous and
rigorous monetary and fiscal discip-
hine., I read the other day that the
aggregate estimated Qeficit financing
in the Stales for the yemxr 1974-75
1 to be extent of Rs. 166,73 crores.
1 was glad to hear the Finance
Minister «when he asserted@ that
centre is not going to exceed the
umit of defick financing in 1974-75;
1n other words they would not go
beyond what they have estimated in
the Budget, ie. Rs, 125 crorves. This
was something that our economy
would easily absorb. I really hope
that he wil] stick to every word and
letter of his commitment about deficit
financing. Some countries have done
so, In the life of the nation as in the
life of an individual, unless one

learns to cut one’s cost according to
one’s pocket, one is likely to involve
oneself in danger. If we do not limit
our expenses within our resources
we are likely to land ourselves in
extreme difficully, more serious than
what they have been so0 far. What
lack of fiscal discipline is there among
the States? This is the fivst year of
the Fifth Plan and one expected from
the States a massive effort at resource
mobilesation and a powerfu) thrust
towards augmenting resources. How-
ever, there is a growing temdency
towards fiscal and monetary indiscip-
line, who resorted fo aggregate deficit
finance of Rs. 166.73 crores. The State
which leads 1n the matter of financial
indiscipline 1s the State of Maharashtra,
to which the Finance Minister belongs,
with a defiaat of Rs. 52.99 crores. The
second one is Madhya Pradesh. which
is my State with a deficit of 33.84
crores and next is Tamil Nadu with
a deficit of 23.97 crores, where they
are busy making a white paper for
more and more automomy instead of
being Ainamecially disciplined. How are
they going to help the anti-inflationery
drive of the Central Government®
All-out bid is, therefore, necessary by
the States to mobilise all the resources
and augment industrial production
withowt which 1 do not think there
is any way out of solving this problem
of inflation. In this cennection, I must
congratulate the Minister of Heavy
Industry, Shri T. A. Pai. The public
sector undertakings working under
him have shown extracrdinary pro-
gress. They have shown more than
10% growth and this only shows one
thing. 1f there is efficient and able
management, even the public sector
undertakings are capable of showing
much better performance than we are
used to seeing from them.

However, all our efforts at aug-
menting production are bound to be
set at naught if we do not take the
power crisis very seriously. They are
very complacent about it. There is
power crisis in diferent States, which,
if tackled rationally and effectively.
can really be solved, But, no one
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seems to be worried about the power
crisis., It is here; it iz there; it is
everywhere; in Andhra Pradesh; in
Madhya Pradesh; UP is the worst hit
and Haryana and Punjah are sliding
into it. How do we ever expect the
production to come about without
adequate power? If the production
does not come about, I really do not
know how are we ever going to solve
the problem of shortages, If we are
not going to solve the problem of
shortages, there is going to be another
spurt in prices and this time it is going
to be the proverbial last straw on the
camel’s back, It is going to break the
nation’s back.

People are not willing to tolerate
any further price rise, There is
shortage of essential raw materials.
Sir, what is required is industrial peace
because unless there is industrial
peace, a whole lot of mal-adjustment
comes about between the employers
and the employees. The employers
must share their part of responsibility.
In this connection, I expect Govern-
ment to be an ideal cmployer and
Government employees to be ideal
employees., Any talk of Railway strike
at this stage, I think, is complete
subversion of the very existence of
parliamentary democracy. There are
any number of ways of solving the
problems., Are there not industrial
laws in this country? Is there not a
Parhament which 1s worried about the
rights of the less-privileged and under-
privileged, the vulnerable sections and
labourers’ problems! We have a
number of representatives in this
House who wish to take up their
problems. But, this strike at such a
critical period in the services, in the
e¢ssential services is disastrous for the
employvees also. Is it a way-out or
- 1t an effort somehow or other to
pressurise the Government” 1 submit
in humility that if a few political
aperators wish to organise a strike and

hring about greater disruption, let
them bring about We have seen the
example of the Airlines strike. This

t.me it ever the railway people go on
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strike and they will go on a strike
only if they are mis-guided, they will
find it difficult to live in this country.
People will fight against them, Nobody
will stand by their strike. No one is
willing to tolerate problems and
botherations. May be, our railway
employees, are not getting everything
they need and they deserve, But,
certainly, they are much better placed
than many other people, many other
unfortunate people, who should not be
held to ransom. Therefore, Sir, it is
necessary to ensure industrial peace.

Then, we need, to adopt an utterly
new agricultural strategy, Our Agri-
cultural policy has been very erratic
and halting. We became extremely
complacent about our agricultural front
and about two years ago, we glibly
talked about exporting foodgrains. 1
am not able to understand this. We
were hardly out of the woods and we
are talking like this, We are living
from crisis to crisis. FEvery time, we
have a crash programme and that crash
programme crashes like anything. Why
not we have a long-term programme?
Regarding wheat policy, there is a talk
that we have reached the saturation
point  Representing a constituency,
which is a predominantly wheat-
growing area, I would submit we stil!
have tremendous scope for augmenting
wheat production. And a new strategy
in regard to rice has to be taken up
What about fertiliser? Kharif is in
serious jeopardy with shortage of
tertiizers. Efforts should be made t»
supply fertiliser to the farmers. There
is about 14-15 lakh tonnes supply-
demand gap in the economy in regard
to fertiliser

The distribution sy stem 1s extremel.
poor  Sulphur and rock phosphate-
have been inported They are lymng
at the harbour, at the ports for month:,
not being taken to the (fertilize
factories At the same time, the
fertilizer factories are working 2
hopeless by low capacity. In the
pubiic sector they are working o
482 per cent while in the privats
sector they are working at 80 per cen’
of the capacity. What is worse, ti
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fertilizer which we are importing are,
T understand, still in the midstream,
in the ships, because there is nobody
%0 unload them. Whom do we blame?
Do we blame the Government? Do we
expect Shri Chavan and Shrimati
Rohatgi to unload it and take it on
their heads? If the responsibility is
not shown by every section of the
community, if yvou simply blame the
Government, you cannot expect
miracles to happen. It is something
absurd and something fantastic, Thase
who whip up public opinion against
the Government today are doing the
greatest disservice to the country.
They may be able to foment dissatis-
faction. But it must be realised by
the opposition that the people do not
trust them, At the time of the polls
we can settle accounts. But, in the
midst of the crisis, can there not be
understanding at this stage that let us
vise above the line of political
confrontation and get over the crisis,
because we have got to save demo-
cracy? We have to help people out of
hardships and difficulties.

There has to be an extremely
efficient public distribution system, We
have gone back over the take over ot
foodgrsins. In a planned economy,
which must have very vigorous
control, how can we ever get out of
the responssbility of distribution of
feodgrains? If the public distribution
system 13 not properly organised,
should we gu back on the take-over
of foudgrains or should we build up
4 pruper public distribution system?
Even in the matter of fertilizer distri-
bution, what 1s happening today? For
wan{ of a proper distribution system,
there 15 so much of blackmarketing
and harassment What about the
essential commodities?  The essential
commaoditics 1 this  country  will
cuontinie to be in perennial shortage
unles. the GGovernment take upon
them:elves to have an efficient public
distribution system, All our talks of
sociul justice and helping the vulnera-

ble sections will alwayvs remsin a
sanctimonious  humbug unless we
orgamse & very efficient public

distribution system. So, that has got
to be done.

Inflation is remediable hundred per
cent. However ruthless the laws of
economics may be, they always yield
to superior economic strategy. One
has only to study how this has been
tackled in Brazil. In the mid-gixties
Brazi] had a tremendous inflationary
spiral of 80 per cent. In 1963 it rose
to 100 per cent. Then it started coming
down and in 1973 it has come down to
12 per cent. As a result of the terrible
Inflationary spiral, there were inevi-
table political repercussions and a new
political party came, wedded and
pledged to reducing the inflationary
spiral, A financial wizard by the name
Antonio Delphin Nato tock over the
finance portfolio. What he has achieved
can only be described as a mirable of
economic growth. He adopted some
of the most unconventional and
dynamic methods unknown earlier by
way of economic strategy. A study of
the Brazilian economy is wonderful
reading, There is a report by Dr.
Hassy, who is an economist from
Boston, on how Brazil has tackled the
inflation and I would recommend it to
all the officials of the Finance Ministry.

He adopted two instruments. One of
them was known as “Monetary correct
index system.” They found out the
index of inflation. All the contracts
which were related to prices, wages,
rent etc.. were brought within the
pattern of index. Every time, they
would load these particular contracts
automatically with induced inflatiom.
Suppose the Government issued a 5 per
cent bond. At the time of maturity,
if there 1s 20 per cent inflation, then
the person would get not 5 per cent
interest alone, but 'S5 per cent plus
anothur 1 per cent being 20 per cent.
for inflation index That is how they
neuatrahsed the effect of inflation. They
also gave fiscal ncentives For
depreciation they gave not the book
value of the assets but the replacement
value of the fixed assets, They sald:
change your fixed assets as often as
you want and augment production.
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Augment production--this was the

to have any deficit financing, that
whatever the respurces are, whatever
the revenues are, Government was not
going to spend a penny more than that,
never mind whit happens, because
jnflation by printing notes is much
worse than anything else The
Brazilian inflation submitted tamely to
this pragmatic strategy.

See these dynamic measures bdeing
adopted as compared to fiseal measures
that we adopt. ‘Yesterday, the Report
of the Select Committee on Direct
Taxes (Amendment) Bill wag presented
in which g magnanimous tax concession
of initial depreciation of 20 per cent
is given. A depreciation which you
should get in the second or third year
is given in the first year, What
generosity! It was presented by my
humble self, being the Chairman of
the Select Committee. This is our
gesture of magnanimity to our indus-
trialists as against what Brazil did by
giving 1009, extra depreciation.

SHRI B, V. NAIK (Kanara): whll
you be able to tell us whether this
country will accept any disparities in
incomes which Brazil has accepted?

SHRI N. K. P, SALVE: There are
two points on which we will have to
be extremely cautions. If you allow
multi-national corporations to come in
with their capital as Brazil did, it is
very dangerous. We are not going to
tolerate that. ‘The multi-national
corporations will only be allowed 1o
come in where we want to bridge the
gap of technology, Never otherwise.
Otherwise, you are heading for a
terribly dangerous situation as it
happened in Chile.

So far as the socisl justice is
concerned. the Brazllean people may
have remained complacent about it.
We are not going to remsin quiet about
jt. The difference between us and
Prazil is that while talking of social
justice we have allowed disparities to
grow year to year, Brazil has at least
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achievad the econcmic growth. I am
ohg who ﬁ%hnwu that the
Weltare Staie in countty can ux
be built on twin foundstians, one én
the economic growth and the oftier ot
social justice.

I want to submit one thing maore
We talk of corruption. 1 do not know
how we can end corruption without
legalising political donations. I want
to say with all emphasis at my
command about cerruption and that is
that one always see others’
and never sceg his own. Therefore,
1 do not want to indulge in any kind
of hypocrisy which the i
Members may -indulge in, I submijt
that corruption must stop at the top
first. Our election system, our
political system, our public life, must
become clean, I cannot undersignd
how and public life become clean
unless we legalise political donations.
This double standard must come to
an end.

Then, there is a talk of demonstra-
tion of currency, Only those who want
to take the country to disaster will
bring about this sort of demonetisa-
tion.

In the end, 1 submit to all the
political lemders, the social workers,
the Sarvodya leaders, the employers,
the employees, the industrialists, the
wholesalers, the wetailers and the
professionals that they must endeavour
hard to avold any situstion of
disruption, because disruption  dis-
rupts production. Anything which is
auti-production, s anti-national.
am sure with & determined bid we
will be able to survive the rrisis, de
over it and be able to preserve all
the reshed values and eur parliamen-
tary democracy.

w W # Ay avy fwdww 0 B
% & Wt aredw & At o HEAT
g, wifie aafc g7 W WA FATAT
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You must know that I am the Chiet
Justice here

qfew ¥t e Ae® 7 ¥9 97 wEr

“My Lord. There is no presump-
tion in law that the judge knows
aw”
oiffm v o 3w 1 owwd
g 2 o ae ww i ) merrE Sy
T T N T GO w1 e ¥
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AW ET Y AT AX W € AT
i il
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X § I8 Y wwT Rw 9T W qx 5y
b sl iy wr e ¥
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PPN emar R Ry v Ay
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T Ay 1 of W T Ay ws
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FRr T o g b o
FTRTH TG AT | TEY AR 80 §X
wT fosat aT 1 oW 120 &% wr freR
TN F A A A e e §
R AN RE? AW oy gy
Hdmaon 7 W R & S
&, AT W AN T 6L Y 97
W A AT AR ot e
THE W W I @ o e
FATT AT HY IAAT WrFE
whE 2w M Aagr ft o
wY wafadt § 1 Aafadr @ ot 2w
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fr FaTe am i & wdt ¥ 57 oy
R OIEE WY gt ddgdw e
afes faw awr owr 2wd 2 fr oy
W fo & oF wfuw §9 8 § wfgw
R ¥ o7 fordt o ok wox wwd
tofaft B owg w omer g
forr wew Wy & wet §
At ¥ w%® o T, vaw
¥ ¥7 fam ®) wIT A 3§E  arEr
ﬂit-ﬁﬁmm‘i‘zmqui
T W e . ST A Ay ke
T @ e 9 Y 8, wiw
wR A ot A wwife o e
I fawrasi # ger, fubresit & &
*7 gutife wifefaas ow wx arry @
fr ol @Y W & 1 W R oy g
T IPET S afe W D W
g TR ET I fawaw W Oards
At wTX w7 G ¥ 5¥% WAz o gy
AIFT g WIT T KT 7F g 0w @
Rz W W A, §3 T v
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SHRI SHYAM SUNDER MQHA-~
PATRA (Balasore): Mr. Chairman,
Sir, there is po doubt—and we all can
be unanimous on the matter—that the
countty 13 passing through the wopst
ever economic crisis Every now and
then we find an outburst hare or there
student trouble; labour movement,
workers following work.to-ruls or
some strike, railway distuption—hy
all of which the entire economy mmy
come to a standstill, And every new
and then there is also a police fiting;
a ld%h charze The entire_ police ad-
mstration is being crmclud for at-
rocities for inhuman brutality and so
on and so forth.

1 want to speak a few words sbout
the police personnel. There is a
gnevance among the junior IPS offi-
cers up to the rank of DIG that they
are not treated properly. When they
retire they retire at Rs. 2200, while an
I1.A.S officer retires at aknost Ra. 3,000
or a little more than that. The maxi-
mum pension fixed for the State pofice
officers is only Rs. 1,000. Perbmps
even an LA.S. officer gets only this
one thousand. What is wrong in in-
creasing the salary of these LP.S, offi-
cers upto Ra. 2,500. go that they may
draw the pension of Rs. 1,000.

What is the rank of the Inapector
General of Police in a State? During
the British days, the 1.G. of the State
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Joing Secretary. The I1.G. cannot exert
himself before the I.A.S. officers or
the Chief Secretary if he is a wooden
hearted bureaucrat. I have spoken to
many 1.Gs. of Police and they have
got some grievances, I feel the status
of I.G. in a'State should be increased.

What is the image of the Police per~
sonnel? One image is that of over-
worked police personnel. Another is
a tired police personnel. Yet another
is a brutal police personnel. In the
tront page of Hindustan Times today
we saw that even police personnel in-
dulge in things like asking young boys
to pimp for them. What a non-sense
and what a nasty matter is this. I feel
that there should be a Police Commis-
sion., Therg was a Police Commission
in 1902. There has been a demand
for Police Commission for so many
years, I think the Government should
now consider the question of institut-
ing -a Police Commission to look into
the grievances of the police personnel
and to impart to them civilised train-
ing so that they behave properly. Peo-
Plag#s that the police personnel in
UJ; afe civilised and that they are
elightened. I had, my own experi-
ence in England. They also indulge
in corruption and they also get into a
restaurants and feed themselves with
wine and other delicacies and get
away without paying the restaurant
owners. It is not a fact that in India
alone the police personnel are corrupt.
In many places it is like that. Because
power corrupts and absolute power
corrupts absolutely. When an indivi-
dual gets power, he tries to exercise it
sometimes in a simple way and other
times in a brutal way. The economic
crisis is critical. The prices of com-
mouities have gone up like anything.
The price of paddy in 1971-72 was bet-
ween 47—58 per quintal; in 1972-73, it
was between 49—58 per quintal and
in 1972-73 it was Rs 70. Now what
about rice? In 1971-72 a quintal of
rice cost. Rs. 74 compared to Rs. 83
in 1972-73 and Rs. 104 to 109 in 1973-
74. 1t has almost doubled now, be-
' cause the current price is about Rs. 142

627 LS§—11

per quintal At the Chief Ministers’
Conference held on 16th March, Shri
Fakhruddin Ali Ahmed said;

“We are certain now that we have
attained the Kharif target of
67 million tonnese . The
rice procurement has crossed
three million tonnes against
the target of five million ton-
nes and, therefore the pro-
curement target would be
achieved,” %

If we are going to achieve the pro-
curement target why is there increase
in the prices of paddy and rice?
People have got grievances. 1 sug-
gest that there should be subsidy aé
far as the urban areas are concerned.
Those who are conswmers in urhan
areas, the labour population and the
peasantry which are engaged in
working for hardly three months in a
year and remain unemployed for al-
most nine month in a year should
be able to purchase rice at subsidised
rates. Can the Government do it?
We can help the agriculturist who is
producing. We can also help the
consumers who are guing to purchase
these commodities in the urban mar-
ket from the retail shops. Sir, smug-
gling is another important factor, I
mean smuggling of rice from one
State to another. Particularly in
Orissa. on the border areas, this
smuggling has assumed a very large
proportion sp much so the gangsters
and the hooligans are stopping trains
rizht inside the railway premiseg and
are indulging in extra-legal methods.
I'hey have entered into compartments
and have forcibly taken away rice
and the belongings of the passengers
who were carrying rice and have

‘¢created a law and order situation. I

had a personal experience on the
night of 6th March. It  happened at
Balasore station. For six hours,
three long distance trains were stop-
ped inside the railway premises.
There was no police; there was no
administration at all. We tried to
contact over telephone the District
officers. Nobody came and the pas-
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sengers were stranded so much so
119se who had to catch planes were
stranded ang those who had to catch
some . connecting trains were also
stranded ai the station. Thig is the
position. Government must ponder
over thig fact, how to give relief to

the people. .

Sir, in Orissa, people have a feeling
that there iz not much help coming
forth from the Government of India
to Orissa to improve the economic
condition. I personally feel that
Government of Indig is alive to the
tact and that they will leave no stone
unturned to help the people of Orissa.
But, we have seen, during the last
four five years plams, Orissa hag not
received the due share compared to
other States of India. So, I must
now impress on the hon. Finance
Minister that while considering grants
to States, he must try to help Orisst
which is one of the poorest in the
Indian sub-continent,

some river valley
projects now trying to receive the
attention of ithe Government. One is
Rengali -ane another is Swarnarekha.
I came to kmow that there is not much
left of the Rangali project and the
Swarnarekha river valley project has
also not been included in the Fifth
Five Year Plan. This is a very sorry
state of affairs. Year after year,
from 1967 till now, people of Orissa
have been ravaged by floods, devasta-
tions of the highest order and the
Government of India have helped
these flood victims to the tune of
crores of rupees. Only during last
year, Government of India gave about
Rs. 20 crores.
having permanent river valley pro-
pects to stop the flood menace which
is coming up year after year? We
go on giving relief to the people.
Many of them, like beggars go to the
BDOs, Chairmen of Panchayats and
Government. They 'go with begging
bowls and seek help. "This happens
year after year. Why not we have
this plan? Sir. the Swarnarekha pro-

Sir, therg are
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Jject hag been finalised by experts and
it is lying with the Government of
India. Lne Government of India
have written 1o the Govermiments of
Bihar, West Bengal and Orissa for
finalisation of the scheme because it
is a scheme of the three participating
Governments.  Nothing is forthcom-
ing from the State Governments, I
would request that there should be
some type of intervention by the Gov-
ernment of India sp that all these
State Governmentg are toned up to
the extent that something is decid-
ed immediately. So, when the next
flood havoc comes, we are prepared
with at least some plan to tell the
people. ‘Here is a plan ang it is gu-
ing to be implemented in the near
future” This is one thing 1 wanted
to impress on the hon. Finance Minis-
ter so that at least one of the river
valley projects which are of para-
mount importance, utmost importance
and of great necessity to the people
is taken up during this Fifth Five
Year Plan.

As far as the tribal areag of Orissa
are concerned, I would like to im-
press on the Minister that there
should be some industries started
there immediately. I mean, not large
scale industries but medium type in-
dustries so that people may be engag-
ed. The tribals in Orissa are highly
cultured people. Their culture should
be considered in the proper perspec-
tive. The community ig dwindling
at such a rate that after the family
planning drive, after -about a quarter °
of a century, we may not see any tri-
bals in the State of Orissa. This is the
position. We must give them em-
ployment. We ghould have small in-
dustries.” As Gandhiji said, we should

industries to feed the
make them self-
sufficient in their own spheres and
thesg ~small industries should spring
up immediately in the tribal areag so
that the tribal people will be happy. .
and employed.

have small
village people, to
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Last but not the least, I would like
to impress on the Government to give
relief to the weaker sections of the
society from the nationalised banks.
People say that nationalisation of
banks has become one of the biggest
hoax. T do not think it is a hoax.
It was done with the greatest zeal by
the Prime Minister and the taxi-dri-
vers, bullock-cart owners and rick-
shah owners gaid that some socialistic
thinking is round the corner. But
what is happening? The agents and
managers of the nationalised banks
are denying the benefits to the poor
people. They give these benefits to
the big business houses; they are hand
in glove with the businesg houses:
they are colluding with the big tra-
ders and they are denying the bene-
fits to the poor people. Only today
in° my constituency the handioom
weavers passed a resolution about the
non-availability of credit from the
nafionalised banhs to the poorer sec-
tions. It is happening not only in my
constituency, but all over the country.
The poor people, the weaker sections,
they are denied the benefit cf credit
of thé nationalised banks.

I say that the bank officials who
indulge in this should be given the
most exemplary punishment. You
must remove from jobh or dismiss 20
~csuch agents or managers.” Then peo-
ple will have more faith that here is
an administration which listens to
them ‘and not to the advice of the
bank managers. Otherwise. what is
the diffétence between the nationalis-
ed banks -ard bankg in the private
sectors

Then. let there be coordination com-
'‘mittees -in every district with which
the Members of Parliament are asso-
ciated. Nowadays nobody thinks of

a Member of Parliament. While
considering the question of giving
benefifs ‘to sitch  pedple the bank

agents ‘neser think that here are
Membera. of Parliameént representing
ten lakhs of people. wha should be
associated ~with  decisTon-making.
Whv not hive some committee at

every district where we can be asso-
ciated? Then .we can guide the peo-
ple, we can help the people and we
can also bring home to our Ministers
the position prevailing in theose areas.
So, I suggest' that Members of Par-
liament, to whichever party they may
belong, should be associated with such
committees, and let thzre be such
committees all over the country. I
hope the hon. Minister will kindly
consider these suggestions.

it um fag wif (R[R) : awnfa
werey, @ ofer effafs § ot faw
s A fer maT @, o9 & fau &
fer fafret sk fafreT wega #v
TuTE [T AEAT g, Fife wa I &y
Y wfas feafe & o7 ¥ 7@ w=w
AT T@AT TEEAT 9T

ag ar AT g2 & fadr 2w Ay
q@-anfg T aF o Aiw! o g fr ow
Ff qTSfazT JTAA AW A7 § AR
afy =fm = off f faar Fad
fawdr & 1 33 FI v @t wfw F
7 AT gareT Ay fawe 2w &, famd
TR FFET AR @t grafa § 717
FmF A Fr [oafqv Ffagfa i)
f@T o e ZAR AW F A, W@,
aeqai 1 F faaan, TRy, At
Ffggra g #wiv A9 § faas @
fawr 771 fawg 2

1965 # wfq ==afe afq fam, @r
480 I AT faam g ag mw
TT FT 417 W &L TAT | FgA I
RFeT 18 & fv Toav fawne 3w & sgi
am gvaaT g1, @fas ava=r g1 ;M7 W Ay
g F AR Af7 T 16 T
gex vt 733 9fw g, o 1 Tehen
F OO § IS dgT ¥ T Fedl
a7, g OF faw=ar F1 faww & o
et FvAa gAwn o 28w enar
TGl 7@ & AR <A & fgwa § sagradr
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[ ww g wri]
¥ yfowy & go www sfawe §
w2erdr gyt o g &1 o1 vy mfe
Y 3 gAr R faert srfipe =gt o
1900 fr7 o & | 9u¥ swar &
qifeea ¥ 2400 FoY faw o §
e ow ¥ 2300 faer Wt {1 2w WX
oY 2 ¥ o E S § W wfa
wfer g arr ¥ W gw mihewT
ARAR AWM IS gaam &
X #f= @ o 600 W A av
TfrerT® soo T AR FwTH 100081
ag gk oy famr &1 fawm W
qT AT Wl wEEm &Y fau @
' wewm § wifs faw vt aum afast
#r arft § W I agy §T W W
g5 & 1 g% ag e § s WR oA
w7 78 e & fog g3 9= vl feee
wd wom § 1 O feafa @ aw
T wiv §), JrEen aUaT &% G &,
WF aTH FEAT, TF qTF &1, Wt
o afrwavdt &1 9T A, aur srefye-
fadt &t gt Tw § § Y ) wifis W
™ AW oY 7xi osfefad wd@d
g AT TE ag AHT apy sriatfady
T wq § o v aga g, @ A
feafa & g e o7 faarr #77 w%
wEew § )

g o WAy ey w7 fary
ot 1 Afew pfo o s A sv A
] ¥ Fly qem ¥ Wi ey At
iz & wary ¥ fas awx @y § faeew
Fowr H Rt H 3TN T e @
ot &, 5 F werr & e o Y wwy

T8t e T & W17 qzE F1 W AwE-

e &, qeRa S afy & wesay
A1 7 fae & 3 are g & o g
SV oY Ay 99ar # 1 oW R ay
T A sivre e w7 faar vt qre Ay
& A & e & faar | WY oF ST
A wT6 W T T e § e
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mf wT uedT, wATE W WT e
i< 2w oY sreqy 78 mff we qwr o

% agt ag el aw wo wgen § fw
TS ATt 9 TR § P W Wy
age wrewy § Wi ag wew g § fw
nmm%mw wr
1 wfw =1 P o @Y
AT TUNT wOX WY TR )

%3’

JET &7 A AT Afgd ey Iy
WY a3 SEw T f qW g o &
wwaatd w7 off fraTe v aed §, oo
#1 ot frnT v awy § afer 3wy
oy o WY Ny & I & Fw o
A IER A Y g ag P
Rwr § Pl w) ag waran Wiy wft
gy qrEr . FE g @ off ¥y,
Twar armAdt &1 g fe R W g
g dyaw & st v e §
WA e & o § 1 & el Pt
71 qEgm g f& rwra iy e
¥ ot IamT § WY ag &7 e § ug
TH A & Fav agn Pl § Wit ag
¢ oY Rewar s Y ar wfgg )
£Y g 3 § P 50 Tfewa g v
arrw qfa & ot fee gw o day et
& v awn 7 i ot ® aer
g fafae syfer Srem yifer w7 2 wfir-
w1 gt PPy yif Y W
THET TCAL 4§ Y § O SR o7
ago oy e & Wy S v
forard # draa &, a@ *@ arw atad 2
Tg v afiag o7 ey W § ¥
wfrw ¥ wfgw smeg, dfva ¥ o
AT 37 wrEeT g fE N g aeny
1 qrt § I X 7 fogy ¥, WA @
vaTRT A & wifirw $ifay 1 v Al
g Y § gt aof et e g § 1
wut WYX T qrft it “Prkerdy a7 W
gearmr ¥ 1 W gwafend W
¥ Mt § 4 @ W e ¥
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Ty WY g o AT v ¥ v
X WY e # XA & A ag AT
¥ o ak qrowy feard & wrr ¥ awy
war  fainfr | gafan Zv @ o7 o
wut oY g2 R ¥ w9 X wx QF A
gy &7 =gy | forway wET T AT AW )
Hfer wrE wr Qar A& G Tife fw
fora# arr@ A wPRAF AT AT
f& v & ot FY Wy ¥ oA
T ¥t wifw s wifgr, WX
I ot & g w1 ny R &
frrg 7 Y, ®Y g AY oY AT & 1 A
wraTa % qret Qe A W ot & ww
T, W & w9 9Tem 7Y 39R
Pt & oRT o7 a1 gaE
g & F77 ot AT 9¥ W ) AT qT™
¥ B G AT A AR Y s
AT B oA AT oy fadew

Fwd oo 4% & f gy TrwT &
T AT Aer AT R, § N o Ay
et 216wt Mo ¥ qagn
asmang PamAr o fe
THEL A G T FOT A FvA ¥
g 7 gewrr wrard A 2 oo
34T w& W 37 & fr faver @
7 v gfager gort Tm A §az bt 7 falt
ifafeme ardt & nfsforz 21 Afafz-
w4 qd W qfRPTET A% & Frow ag
roms wagd ¥ fet & fao wwalr
I o sEwr B g & fag
ey 7 o vt wAr £ aw
e g fe wwe ma X ¥ N ww
faqra % o guvgs sfar Afes
e TR Sar WA gerS O Tt
ey oy off 3¢ gPEew §
I gL ¥ sqferdl & 7347 X AW
o e wgife wr IAE w TN
Tt B iy wier o S &
7 firey § 7 Frnfrgee &, walfaoeA
oqer, wafidwr & ey AR s

sfaey wiy § Y § ) Fonfrge v &,
et w7 E oY ardy a¥ wva ) Fev
g ST gTA T E 1 ym
g gfara &Y nes R fat N Feell &
AR & wweT qF foy o
& g7 & safevar ¥ ¥ Y 1A ], afest
AR AN G ) P afere ey
®Y gevdtem § wa & o fages
fra g v & wy aEe & «nfw
FrmfmAagra I w1 oTEw g
FMaE WA wogT Af
Z . fwd) Wt a0E7 #f A A Ay
FATT arr ATy eTOTAT § R qorgT
3t TqE TGN AALIE AT AALT wW N
WA ET I TT & T Y A wgm
T g PR AW FAFT A day iR
w71 aifee faaa fwrar o0 amp oy
Ty & fav frnfamwa sAfmra
2y sfed o werma 2T Tfg o
gz wifgioT & N7 wuv Ay
g A zPNE AT A gnR
opmRT o o AfEEs wja
&1 AY & ' ¥ fF 0w FHFNT
F1 wywr 45 Frmosd & 9w T8,
nifaz o7 #7 W47 TF @7 A1 o ek
TAT F AL QF TR TH T AN R 4
srorrfomr Gt 441 2 ZEvR D R AR
AR FAT N R A AT AR
TAST DR AL 7T A4 PR AR AAGY
*1 dna farar a3 2 739 1 S|
wrr oY #T 2  Agy ATEgRe &
w=T BT w16 fafry 37w ¥ gawr
e e qre frar war o
A T TREAY § AT ST AT WY
wA § I WD weI T AR wody
wgnré Pl & 1 A% A w0 WTE
Pafer s @ M ¢, N &
fggra @ TR wgATE-wAT W@AT WAV
¢ b domw e § dee
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300 ®Y47 IMTAY TAST 9770 g,
#fwT fAfTa7 57 28 ®7% 4T 30 &%
T T A fatrAe IF R 97707 TG
Fd F, AT THIAT UAIH &Y
9@ FH 2 | APET AT BT B
WG 3, FET 10-5 FAFT FIH 1T
g 3 9T w7 F wT A RAFC
100®TT Yy Adl w7 31 397 97
a3 g 5 1 FI7TFA F A A9 F5 91
a1 3. APra A wage & oar faad
ATT BT AFT AL S, F0 T L7 STET AT
gt 8. GrTEAT H IIAN AFAF ALT
TFAT qFA & AfeF FTRT 153909 FT 3
3ITHT FF AAT AT A0 AT H
fAdzT ®7A0 TEAT F--AT & TF
goax 45 wfAar A TtgT, T
10 IEHT K77 5YAT 5 WEAT F7T FL
P I AETTT AT FL 3T FTHEE ATF
fafar 30349 F T 9T AL 991

fraar =rfzg 1+

=7 & v @ [daE wAr

TEAT AT |
12 hrs.

awrfimfrmn . qvamT 91 fae
23T ATo dio FAFT MZA T AFF
T AZACTAZA, TAIAMT FFATHT
TEA WL AL AW G ) ARRT A
qET A qF o A qaqr 4 fwad
wifew far 2 5 3461 §B ATg 3§
TAMTT ITET UL AMAT AT OHIFP
fzar @i, fAgar & 3960 AW 2
g E |

sfY Flo Fro AMAF |

SHRI B. V. NAIK (Kanara): With
your permission, as I was not certain
of being hore day after tomorrow, I
had made this request for your indul-
gence to allow me to speak to-day.

Sir, I have nothing very radical
and . different to offer .from .what the
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previoug speakers have already spok-
en about, namely. that as far as pro-
duction in this country is concerned,
we cannot make a.compromise. Here,
while welcoming the Finance Bill, I
would like to draw the attention of
the Government to certain specific

proposals.

This Government hag come to
power on the triple principles of
democracy, socialism and secularism

and the recent events as well as the
utterances of some of our leaders,
particularly, from the Opposition.
make us cast a doubt whether an
abiding faith in the democratic form
of Government is reposed by some of
these leaders of public opinion in our
country. For example, I would quote,
the other day the leader of the Swa-
tantra Party,.

Shri Piloo Mody, in and outside the
Parliament, said that the democracy
in this country at best can survive
till the end of the present session of
this Parilament and that his more
realistic estimate was that democracy
will be extinguished within the next
ten months. Sir, I am not a prophet
of doom like him nor go I hold any
brief to an un-bridled economic crisis.
I do have a' gloomy view with the
mounting economic crisis, but if thése
members of the political parties who
'‘make it an article of faith as far as
the form of government is concerned,
if these leaders of public opinion, if
these people in high positions in the
naional life or our country, deal with
a system has been in operation for the
last 27 years in this cynical and -in-
consequential way, then T think all
of us who are participating in this
Indian democracy are ourselves to
blame. Sir, T am not bringing in the
party line here. T am  specifically
mentioning them here so that there is
no question of misleading public opi-
nion. T would therefore feel that we
have to take certain eenstraints. If
we do not believe .in a demoecratic
syvstem ‘of Government then ‘we have

no moral irTespective of legal right to
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participate in the demociatic form of
Government, There are extra-parlia-
menwary methbds for the .aembers of
the extreme left as well as for the
memberg of the extreme right, lhere-
fore they do not have the moral right,
though they may have a grudging
legal right.

Comung bauk to the point raised by
Mr. N. ¥ K DSalve, about Lrazihian
expersment he had been categurical
in hig reply to the query o1 the intel-
Jection which 1 made, that while the
Brasilian experiment today has prov-
ed exiremely successful, the whole
economy of the country i1s now buz-
zing with activity not unly in regard
to the bonds, but even in regaid to
the interest rates on the depouats by
the bunks  Therg 1s a price wmdex
system 1t there 1s a hike in the
price, rise 1n the index price of the
(omodities, accordingly a higher rate
of interest is added on at that tune
when the interest 6 credited. There
s a periodical review  But what has
_happened in Brazmi? The disparity
between the rich and the poor has
imcreased Here 1n our country, n
ithe sort of economy and economac
theory which we are practising mn
spite of our socialistic shibboleths 1t
13 not a question of the disparity
growing but the pich becomung richer
hut the poor becomung poorer That
means the purchasing power of the
vulnerable section of the society in
this country 1s falling. It is this
which we must be able to check

There are no ways of augement-
g the purchasing power of the
poorer sections of the gociely except
by giving them budgetary suport in
respect of the distribution of these
basic essentisl commodities.

The hon. Minister of State for
Planning Shr{ Mohan Dharia went
into this question the other day and
he has added certain items and
brought up the list to twetve. This
would utterly be an exercise in futi-
lity unless we are able to make a
dent on the agricultural labour, on
the blue-collar worker and the pro-
ductive and working poor. We should

make davailable these aiticles to them
becausc they need them {0 make a
living Minimum number of commo-
dities have to be distributed in
order to augument they purchasing
power and these would be hardly
BiX

The hon,

Mimster tor Planning
who knows

very  well about the
plannming  pilocess as well as the
needs, hay addeq items like hydro-
gerated ot What percentage of this
hydro genated, oil 1in this  country
manufactured by the  Hindustan
Lever Lmuted s consumed by the

mdsses’
1 would, thereto.¢, sa, tatat the
saggestion that he “as made, re-

gurding nuxing up of Mao's cujtural
revolutien, the Gandhian 1deoloy as
well as the marasts  philosophy a
proper mix—which he has been ad-
vocating, would be made more spe-
cific  Comung from that high office
as the Planning Commission, I would
expect a greate; amount of clar.ty in
tlanking as far the commodities are
toncerned—a staple food, one cereal,
one carbohydrate and some standard
varlety of readvmade cloth, I think,
should be enough, and some there
additional items of absolu‘e necessity
(Lnterruption)

Roofover the head 18 kept outside
It will stili be too extravagant for
4 puui country like ours At least
to keep the body and soul together,
if the State can take care of the
abuve things, that would be a great
achievement

I have, perchance, to go into these
things Waat are the ways® In spite
of the best intenlion and the draft
document says that there shall be
no deficit financing duanng the Fiith
Five Year Plan, we have stil land-
ed ourselves with a deficit financing
in excess of R 100 crores Therse
15 no guaranteg that thig will only
he, the extent of deficit financing.
With the demands that have been
put forth by the workers in the
public  pectors of our country, it
would be no surprise if the deficit
finance at the end of the year ig
many times more than what has
been contemplated now.
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How then do we deul with 1t? I
am a believer in the concept of non-
algnment But, still, we are gpeng-
ing for the defence of owm countiy
about Rs 2,000 crores ‘lhe bag
countries the super-powers jn this
world, they spend ag much money
tor one yeat as we have spent our-
selves in the plan out lay of Rs
55,000 crores The budgetary outlay
for the defence of the Supe:-power
countries ke the US A and
U S.S Rk run into nearly 100 bilhwn
dollars or eighty billwon  dollais
which i1s virtually equal to our total
outlay 1in the Fifth Five Year
Plan.

Now, if we are able to enter into
a comstructive aagnment, as far as
our Aswan Collective  Sveurity
Arrangement 1 concerned,  without
any inhibitions regarding sdeological
symtemg in which we may be lving,
and If we are able to enter nto 2
constructive understanding and alh-
goment with these countries, 1 think

there will be a very substantial
amount of savings in our defence
spending which could be uged, by
proper utilisation by  the Finance

Ministry, for the purpase of subsidi-
sing at least our public distribution
systern of the essential commodities
10 put the purchamng power into the
bands of the poor peopile

I would like to make one last pomnt
it you can kindly permit me. lrres-
pective of the sources of revenué—
durect and indirect taxation--the
Report of the Mimstry of Finance,
the Bureau of Public Enterprises
hag given here the nformation for
the year 1972-73, In this countiry,
now, who 13 the biggest monopolist?
Whether he likes 1t or not, Shri
Ganesh, our Minister of State for
Finance, will have to admit that the
State is the number one monopolist
in this country if we mean the large
and the
snvestment. According to the latest
report, the total amount of capital
invested 15 the public sector uader-
takings in this country goes
Rs 8081 crores We are taanufec-
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turing anywhere from » pin to seros
plane or from shooes to ghips as one
would like to say. Thig is the size
approximately, about eight to ten
times of the biggest

Shry J.R D ‘Tata in this country.

Therefore 1f from the returng for
the first year, for our investment, we
have been able to receive Rs. 17
crores, why 1s it thet in these ten
big giants ke the Hindustan Steel,
Bokaro Steel, Fertilisers Corpore~
t on, Heavy Engineering ‘Corporation,
Food Corporation, of India, Nationsl
Coal Development, Oil and Natural
Gas Commission, Neyveli Lignite,
Shipping  Corporation and Bharat
Heavy Electricals where we have
ipvested 1n all Rs 3,685 crores. I do
not yeld any surplus to us Why
should mnot be possible for us by
making them function  properly to
expect at least a 10 per cent return
on our investment of Ru. 6,000 cro-
res That will come to Rs 600 cro-
res per year and your entire budge
tary deficit will be wiped out There-
fore, 1t 15 of peramount importance
ag s State investing in public sectos
undertakings to see that these unde:
takings come in for special review of
the Ministry and it is necessary fui
us also to debate in  detail about
them on the floor of thus  House 1n
order to see that they become Beco
untable to Parliament.

garfy o, wrew atx 9T F SRS
faw w1 EwdA 7% & feg anr gw
g # A % Wy Al W
Fuq g Lmd iy § foae W
Hg® waf HTA WEAT | 14 I W
aft v war g fe g tw X
miwe feafa aga &t TdRr § AR W
wifes wwe & gwe < £ g W
e o fs 4y g gl
vy & wff w1 A I TR

g R

A Nfew ¥ § Mo
Ao w0l oWt W@ b
T g¥mel & oF W W
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AEE g agE T AR gEK
g &1 URMTHN 4TS diX 9T 99
WY §—UF &1F GFAET AR GF AT
TEATET T QAT A ST A
frediy g % qFmmr & faedr
R | % UMY TH gEr S @
T agw Sl 91 sifea sfge feear
a8 qIET gHedl TS A AT CRHETHT
q< IYHT TG q@al AT | g SaH!
Uh 7&F i | A qE gm@m
F1E 91T | A8 9 G fa ) &
¥ 3@ <A A F ger an q1fE
U UL ST TR &g 9
afgg @1 wE § @@ AR W
gEH | AW FATU UHMETMED &1 gad
Tg & fo gurd bW Sgfed
ST T Al AfFw wter A1t
gzqaﬁ qQTAT WTEAT & | Wl @afadr
CEY g Y FIWT agd w9 g 4§ |
F&h%ffaa‘nﬁa@afqﬂwgfm,
isfaw faw, dffewa afFm @a 2T
g, vt ga & wifsT g9 @m
AT Fgal ST &1 3w W §

iy z1fa feafa Qe § fomenst g @it

L HY T AGI R O & | @AY wRAw
AIfqdy FH Y, SUPI gH T AET 4TA &
sfere gAY TA AT ¥ 0F 95 9T F%
e & o g ua suldm qav Iw A ATgaT ]

- @ guT @aT F AT qTRG SIS §
SATRT dQAr A | @™ FCT AT qrEd
THY FB FATES B § @I &, ITF1 gW

AF AR FX I | @I FCT I qThG
et FY FIfAW Y 599 FW g ST

AAHLT AU Bl W FAT 9=qT § AR

I FATES T GH FIY AT AGT T
7 | fHaET X g9 ¥ g9 e ¥
g 6 g a9 T 93 FRw $, S
Aggd #1919 § SR g H9 B | BT
& grEea ¥ FS QG0 SavEd " fE

wIET FAT g fa% QFaa e FInamt

627 LS—12

%“rm'av:a'-ﬂa?a“ra zmafa ﬁ
ITH SrEFET #1 o TerETa Hg AT
unt 3w Y A & SRy dEE fa
®IRA UFAS T FHI & fu = fe 37
AT g W R AN Tl HT 97
T & | QAT ATw g g g ST gg
2, #1% oY 9\ AT g e §
X gH AH T8l 957 T § |

- gH gUTIETEl ¥4 SgFeal &t
F & | gAR B IR I B e

A E1 38 TE WIS gEd faa 3

g1 Ffaar & #=T oF AR guEEl
HGOTEAT § AR EU q<h GSrERy
HOFIEAT & | gHIT gl aF gl g
ZAY GSITaTEY WA a7 AT AT WA
§ Sa®y ar waar faar &, 3 ar ag
faaam & afea =1 FA=er=al &1 gv
AET AT § | GHTSIATET WY SyEear Bl
g9 W[ AT Tl 978 § | GATHATRT 7
sy F fau {99 aral 0 smawEsar g
ITHT W FIAT 440 99 & | AdT ag
g & q.a1 auEHEl wdsTwr &
WA g9 9T @ W T &Y gSiary
d eqgear ¥ | gwAld § @3 g,
TATTAFA L AR ASAIATAFA G |
TEEAT F1 FHT § | g wrige fF g’
fezfaqem & @ o &g 1 38 faera
I TAH @, §® WEE AT qEA
TG | 37 9T gH T4 | AQ TE 3@H &I
Zq Fifae H3 | 39 7 g1 aFar g % g
Tl §8 FC A2 | F1% A8 Fg
Tertaar fey % ag o ag g §
Al g §EaE Agi 4 | SIFL AT Afwa
T W AT SFL @I, a9 W AGl
QI gHhaT g | AQ I AT § Al
wfaat ar grr |

ga awafesw & a1d@ F@
afeT gw dwdfes a80 a9 o § 1 3L
gq 7% feor draw 7w W, feAl ®
PRI FHIE FEAATA 9T G , e T Al
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w1gd § twaT dAaT A FT H, w1
e FT qTEN & 19F AN gArT A
16 T EY A FTW WA TG THAT 1 W
AT 37 F qU¢ H gHOT /A A% @AV
wifgn, qe g WY & @ g
AT WA TgAT Tnfge, MIT IEW AU
FX N g g7 ama wfow w74

wrfgd i

wgt ax fefefaz smater @
AR, AT WE T 3 AT AL
g% farvm &) ¥@T Ay @ ed
Mg gT A A% AT @y AL
a1 :fezq wmmy & fa7 g gwm fafefaz
srafgn s "z o/ 8w Z7v
qreenT a3 ar fsfafrz  wrdfar am
TF, RTAFATE | R A AT FATE
A7 FAT 7 Z TG F T FT AT
AfFT war sAarefezy #w@t ¥ 397
ga ad 47 a1 gg fefefaz wrea avgn
¥ 3% Wy frafy az T fx o#m A
g1 wAgtsfeeT A4 F¢ i3 T
fafamma ¥ smrsfRIT T quw
glImA AR @ING A fa7 #1
gAYy ST A 1 3T T
e ® faare s afar

# gAWT SIRET AT AFANFY
F9AT g, AVFIWEY ¥ 437 A9de
T g w7 v A T oamma g
gardr oEfafafea anrt &1 3w
TFT STSTAMA K TRV ) A ST
W AW [ wfgy, gwrT wews
wgv gy afgn | 2w wyv gefing
g nar AT A § fv zw dAr A
FT A § AT S{IRAT AN &t
T Y ¥y 3, 3w fom wg ww
adt et £ 7 e o7 g e i
fasrT AT | )
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W ¥ 9oy wiediagedy & ant @
oY Wity § 3© FEN WE |
AFH IT WY TR T L T W
LaMmifr ik A voar 1 W
93 fad @yiY £ qrare agE varar ¢
agr ®r§ Tovfor qedrRgaw af &1
agr 9¢ AfafaifadY ax @ &, aww
dvF TRgT Y FrE R ggee Ay &
ar sgiret qrglara ® forg feqw
FE X | AFTAEY A7 IR IAAT &, -
49 4 w97 4, 39Y 97 IR v vEAr
TIAT & | AT4 AT # uF AT aiferanie
¥ fom A7 7 7 TR NIV WAFT
faar ¥ 3a%: frar g8 ) agr feaY
fFw A1 99 W e & T &
FTAT 7 AW A F€ 777 TS AT
nF prarzordy ¥REY - fwrw wr agt
FY sgIrdAt JifgAz A § | HE 3TWT
afawrs 2 ¥ 3 q9AT I 78 790
/T SamdAr ® famwmm F74 AT
Earafor T AT T 9TEa F
39 73 fME AW 98T § aw oy
AT A% 798 - &1 F18 44T A8Y
fasm awa ~ w¥E Eamafar 79 agr
AT A% 20 e afiars f mw g
agr %t wreTey 32 |y Ay 2 faan
AT ¥y 7y @ 397 fAfafaur wr
g HAr 1Y 7

IUERIE NF GRT ORT & | AV AW A
T AT WY AT ALY B Ay e
AN 1AW ATTT A 1 AR Y
#feq o |7 ¥ Mg AT qEy wWEw W
A W T 3T A e R A
A ¥ AT AVE T TH ¥ . AGT
qrET aAT T, TedT T, 4w
7% Wl TEA, #A EYT & AR @
T & fm oqra wwm 1 FPew g
FUTET ST TRT SATY I & W T
At 27 vt 7 ) Rt wote am 4
i A g m foagr 7
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@, 3efgaw ofr at A v
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x13fr 7 qowE F arT oY g, AT
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ITHT WY g AT TG gAT LT AW
- FET WA zEA 3 AW 4T QT
g fawdy & 8 ¥ AW E A

Wqﬁaﬂmélaﬁmq@%& :

e T 9 &, SR F gl
famrear w7 @7 ¥ 4® TEEAT AR
Ty 97 @ & 1 7 Fer o  f dar
& & AT A g9 FW F fam .
wgi Wy oufRfa o & & W § ITF
oY for & ar 287 7T Ay 2, AT
& ared, e AN F ITES HEIT FAT
fom qx g8 a7 ol qEl § e
frar 8T g wEAR fafwt-a@l F

fear o= =1 ¥ dar 961 & AT IR

Fiz oie F7 Y a1 {504 70 &0 a4
I T o ft #7717 FTT | X Ty wwEST
% ag agdi W< E: 31 ara o AR AT
& FET qEY & W AdeT ag §
[T FA7 AT TGN .| 3WE AT A 71T
T & faare #3249 W 24 fF
TH FAGT HT T FI F FTAX IHFT 3 |
SaT #Y A fad a@T w1 TR w4
frarer €Y wIO4 | W AW Fg 99T 8
TR AT S, TG AT T H AT 2
@R 4§ qAm 7 WY 3T A B | ST
¥ gAE A | 3B 98 T HT, IB AW
33, WE HIT 39 a7 7 gEREATC § F Bl
STO: 1 gfaar &Y a€r a¥1 |wen
Z 31 Al § o T 2FH W g A
AT ®FT 3 | Sar o fores ez asar
& I WY 4ATY, SAF WIE 45 FT
fqex F% a9 ¥ GHEA™ g T
ATES 21T T8 & 6 S qwAT I7qU
Fams@Ed figeqw a7 7 §
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Aty sar #1 A & A8l §
& YT & | oG SEET a1 WA g Al
aqy gar 2

yifas guweg™@ WY g §TEA
4z = @3t & | W fag ar€ aat S
¥ aer fr aifeciws TS gBATT
FETY § i AT ¥ AW 6 T
BaT FO ¥ A0 MIFTT | F wwAdl
g fF aam aug Afeews RN
a7 ATER ATt & §C AGAEF AT R
7z o & fx affediea ardfer SAwt
nFemae FaAr 21 afE g
A7 ax A #Y 3B FHAT § AT W
Fef arEy & 1 9 3 gAAE Fidi &
A dNfafera ot wgrar 43 §
qYferévarer qréfer F1 aTaAT farer S g
ITEY NSFTY FT | AfFW AT 7T W17
T3 ALT HEAT ATRA Z | AT &I
ArzeT st AT 1 ag aw 2 F s wm
q@AT ATEAY 2 | WfFT IEHT TEAT TG
fastar &1 W7 B FIA T o | WA
AT AT 27 99 F1E MREErg,
4O H=B AT § 3T FLAT FL I
7z fraw g AT Al ag gFw AR &
T AT & I AR & qF |} qET g
g T & fF woE 4 $© A IAHT
FT EF | 3@ qA § FHgAl A g
ZHTRT 91 QAT &1 37 S a1 A1ied |
AWET Z3AT T & 3AfA0, AT AT
#1 T fegr st 9z 9F TR S| LEE
AATIY F2AT STOHAY | FAET TEHEATAT FI
ZaT wAT & A IAw gva Ar IAST
FHEAT § 43 F HTTHT 5 FET NI,
79 9 =X HTAT GRIT | ITHT FAT
gtar o zaar dar @< 3 gy I
F2T F T WOQAT, $F 3TF! A IT-
F FAETEAN 5 g0 WE AT 2,
gH AW F7 EY 1 g FATE AR 2
¥ g @A 3 | It faer T AT
gT F & gH &1 WA I g | FF
3 W@ § TOET g A AT | I IF
“HTT IR FAHST F Ag A9 A
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[ort rvAer AT

gT TR Ny | Age afad da1 FIAT 3
Fwr & fa ot g€y T #1 g2 A9 #
TR | S s @ A e
=59 A & T e 44 et & ﬂ?‘{ A
fox feam & f;m SE qu_ﬁ_
IEET ST T AR grl
ATEA T TR gRAT FT W AT

TEATEN T ATl § # 5 3EEY T A
f«s‘{ar S .
&Y gﬁqﬁ'ﬂ?{ﬁ IORT =0 o THRTT aﬁ?Q
T qTY g ATEA) THh AT H Ag
AT 437 gAY iz fF ZawT A1 g
78w &, wfer ol Agl ATy ©
afes a7 Wt 2@ 7T uE el
1 foredy s aw g e i foT
g WIEAT AT FLF A0 TTAT AT AT &
feo m=er gr ) 2w Aw Ay gARE A
arifer 0% T aw A1 T & AT
IF U § 7F VAT T %Mm -y }
gz AmEAT 977 &t ST 99 faT gar
quear ger gl sy, 39 faw i e
TS AT nFECEE AT T |

*F R wEaT B 6 oaw Ao adE |
Traa % FL AT AW a2 1 AN
FY axs 1 fag eqmm aAT RO 20
33T T AHEATHT A AT Bid) A A
q WA | T AEerHT AL AEAT
FT AT a0 | 777 A7 TR a 0w
TG WA, FIE AV 3T 97 AT [T
F faama | A3 4Y meﬁ Y ZT HT
FT #5717 ITA 32 |

27 weat & @ 7 fam fagmw w7
AT FLAT 2|

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Sir, while
rising to support the Finance Bill,
I must underscore the high rate of
inflation. The food gap, the ferti-
lizer gap and the fuel gZap have
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brought Ytefore the Indian adminis-
trators many imponderables, If we
want {o beat back the prices and if
we want to import adequate  fuel
for our domestic needs and if we
want {o gustain and later on increase
food producticn in the couniry there
will be a draft on our forcign ex-
change to the extent of Rs. 2100
crores, almost 95 per cent of our total
earnings, The situation is grave in
the extreme. Our economy ig in a
state of siege  and the developed
nations have launched which in bili-
tary parlance is called: “oaveloping
action”. Uncertaintieg, anxiciics and
impenderables arising  out of the
high prices have affceted different
layers of society. Some of them are
mute; some of them are quite vocal.
Tt appears that we have entered a
dnrk tunnel of necessities and restric-
tions and it will reauire all cuvr ex-
pertise, economic and administra-
tive coupled Wwith wnolitieal will and
the mobilisation of the masses fo
find our way out of the tunnel and
this gathering gloom.

Finance Bill,

Our Finance Minister has done the
best in thig situation of consiraints

and has to be supported. Rather
than going into the nature of tax
affort in detail. T shall concentrate

on the lines on which through micre-
plans  district by dirtrict. anchal by
anchal, we might ftry to fight our
way out of the gathering distress and
gloom. As regards the tax effort, it
i more or less on the lines of the re-
ccmmendations of Kaldnr and later
on by the Wanchoo Cemmitten exce-
pting in one important narticular.
Kaldor had recommended as wart of
a total arrangement high taxation on
expenditure, Now that we know the
injurious effects of black-money, this
tax on expenditure was very nece-
ssary. The enhancement of excise
duties cannot take carzs of (his sug-
gestion. TFive starred hotels are go-
ing up. Black moneyed multi-millio-
naires and the new rich are soending
their davg in these five starred
hotels. Out of five rooms, {wo are
occupied bv foreign  tourists and
three are occupied by our indigengUs
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new rich. There is conspicuous ecomn-
sumption. We bring in a lot of cotton
for our export effort. hut consume
textileg internally. We import news-
nrint. We waste it ip hiazing adver-
tisements for a high life and for high
jinks. Sir, development in a demo-
cratic society is always difficult. But
this inflation, whatever our friends
on the Oprosition cide might sav,
is a worldwide phenomenon. The
rate of inflation may vary. In India.
it may be 40 per cent and in some
other country it may be 20 per cent.
We bave imported some of the infla-
tion from abroad. But, how to
counter it? This is the poser.

Sir, firstly, T suggest that our pub-
lic sector undertakings in coal. steel.
heavy engineering and in electrical
industries should improve their per-
formance anqg should increase their
capacity utilisation. Tn. regard to
steel and coal mines, T have suggest-
ed and I suggest again captive power
plants. There iz no other way out.
There may be jurisdictional disputes
betvrean the Ministries but  without
captive power plants, in coal mines.
the lives of the coal miners will be
in jeonardy. We do not want repe-
tition of Jitpurs. So. we have to
captive power plants for the safety
of the workers and the working of
the mines and we have to have cavtive
power plants in steel plants, if only
to take away the alibi to which some
of the technocrats are clinging to,
saying ‘there jis no power, and there-
fore, we cannot utilize’. 10 MW. 15
MW power plants some of them
mobile power plants must be import-
ad. Thev can see to the peak loads
required by steel plants. By this we
can improve our capacity utilisation.
Secondly, Sir, the authoritv and the
fimetions  of the Burean of Public
Enterprises should he re-structured

MR. CHATRMAN: You may con-
~lude now.

SHRT CHAPALENDU BHATTA-
CHARYVYIA: Sir. T have spoken for
mls five minites, .

MR. CHATRMAN: You have spoken
for ten minutes,
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SHRI CHAPALENDU BHATTA-
CHARYYTIA: Kindly bear with me
for another three or four minutes. I
will only read out the points,

MR. CHAIRMAN: Still, two Mem-
bers have to speak. At 6 p.m., we
have to close the discussion.

SHRI CHAPALENDU BHATTA-
CHARYYIA. Sir, our planning
model although very sophisticated
is -based on various \national sam-
pla surveys of very rlender sta-
tistical base and is not supported
by census of consumption. This is a
must. Otherwise, this process of re-
gional variation through different
macro-plans will go on gathering mo-
mentum. Our region. Sir, Chotta
Nagpur ig now faced with Adivasi
agitation, due to arrested growth, one
cron economy, failure of rainsg and
forest laws and using. Now, 20-30,000
Santhals are taking out processions
with bows and arrows. We have to
ds snmething for them. T have sug-
gested and still suggest introduction
of div farming techniques, growing
seva bean and sun flower. We have
alroady started growing there low
nicotine content virghiniz tobacco and
eotton in demonstration vlets. Then,
Sir, I suggest rehabilitation of four
majior industries in my region, name-
17. mica, shellac beedi and tusser all
Iabour incentives. Tf we take care of
th2sa in the micro-nlans, or in the
various national schemes, if we force
the nace of growth of thege crops,
Chotrnaspur will see  another day.
Noaw Chotanagpur is between two
sectore. one glittering highly automa-
tie sector, and there is a vale of tears
nearby We have to think introduc-
tion of intermediate technology, and
intermediate sector, so that this dis-
narity in economic development bet-
ween distri¢ct and district. between
one region of India and another is
slowly remeved. With these words, T
surport the Bill.

st ag= qarz awf(TEmar): T
afg metex, & fao fagus a1 9097 59
I F wieaw § ¥ fAdew s
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Al £ | Wi a57 it A i
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AT TH TIAAT F WAL AT @I 9
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I TG FA A0 3 PRI AW F
80 TMT ART A4 ® o €37 &, |ar
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¥ FEm afsMwar & g uF At
qAT qE7 AT A EATTAT AR
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[Shri Giridhar Gomango]

(Koraput): Mr. Chairman, Sir, I rise
to support the Finance Bill, Today the
country is facing the problem. Actual-
ly there are two typeg of problem: one
is food scarcity and the other is food
problem. Fooq probleqy is a Dperma-
nent problem whereas food scarcity is
a temporary in nature. There are two
types of people living in India: one
i3 poor and the other is rich. The
problem of food scarcity ig for ‘he rich
and the food problem is for the poorer

sections. . In the hill areas and tribal

belts, people eat—it wil] be odd to
hear—roots, fruits and sometimes
leaves. But in the towns we see the
people eating luxurious food. How can
we eradica‘e the disparity here? The
Finance Ministry is a main Ministry
in the Government. The Finance Min-
istry controlg all the Ministries, And
when the Finance Bill is before the
House for discussion, I would like to
submit before the hon. Minister the
problemm which the country is facing
today. The main problem that the
couniry is facing today is the economic
problem or crisis. To eradicate the
economic problem, the Government
should come forward for permanent
solution, with a definite decision to
eradicate it for ever. It is a very diffi-
cult problem. The only solution is
this. When we have chosen to have a
socialistic pattern of society for the
country, we should adopt a socialistic

pattern of development. When the
Government allocate the money, pre-
pare the proposals, prepare the

schemes for the developmen: of the
country, to develop the people in the
backward regions. At that time, they
should get a higher allocation and less
for the luxurious things. Importance
has to be given to the smaller things

— ) mvo

I

which will be helpful for tﬁe

poor
people.

In the previous Plan the allocation
made for the tribal areag was very
much less. Ip the Fifth Plan, the Gov-
crnment has adopteq a bolg policy for
the development of the tribal area:
and I hope they will get more money
in the Fifth Plan. But money alone
Will not solve all their problems. For
the removal of the undevelopment ar
backwardness of my people and those
who live below the subsistence leve!,
money allocation alone will not do
There is so much exploitation in the
‘tribal areas. What type of exploita-
tion is that? The exploitation is
muinly the economic exploitation.
Whether he is poor or whether he is
innocent, whatever he may be, tnhw
exploitation arises out of the system
and unless we take the necessary
steps and bolg steps to check the ex-
ploitation—I am not going in‘o detail:
about the exploitations——they witl
continue to live in an island of dark-
ness of the tribal and hill areas.

We all talk of co-operation for the
development of the backward people.
but in the Plan there is not a single
paisa for cooperation for the develop-
ment of the tribals. We talk of the
development of the agriculiural me-
thods of the tribals, but there is notl
even a single irrigation facility in the
areas. When something is recommend-
ed by any commi‘tee .to the Govern-
ment, you will find that the action
taken is low and slow. How can v
expect the development of the {ribal
from the {emporary measures and
halting actions taken by the Govern-
men* and its officers from top to
bottom?

MR. CHAIRMAN: Would vou like to
continue the next day?

SHRI GIRIDHAR GOMANGO: Yes.
Sir.

MR. CHAIRMAN: You may conti-
nue your spcech the next day.




